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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCTIPAL BENCH, NEW DELHIT

0.A.NO.1937 /2002
Wednesday, this the 26th day of February, 2003

Hon’ble Mrs. Lakshmi Swaminathan, Vice Chairman (J1)
Hon’ble Mr. Govindan $. Tampi, Member (&)

as1T Chothey tal
s/0 Late Shri Hukum Singh
Ao B3, North Chajju Pur,
shahdara, Delhi-9%
_ LLapplicant

{By Advocate: Shri Bhaskar Bhardwai )

YERraus
1. Comnissioner of Police

pPolice Hsad Qrs.

T.P.Egstate, New Delhi

. Jt. Commissionar of Polics
Hars., PHQ, T.P.Estates, Mew Dalhi

A, addl. Commissioner of Police (Estt)
Palice Head QRS, IP Estate
teaw Dalhi
4. asst. Commissioner of Polioce
HO, vigilance
Polise Mead Qrs. TP Estate
Mew Dalhi
. Respondents
(By Advocate: Shri Harvir Singh)
ORDER (QRAL)

Hon’ble Mrs. Lakshmi Swaminathan, vC (JI):

The applicant is aggrievead by the order issued by
the respondsnts dated 28.5.1999 by which hisz nams .haﬂ
hapn  removed from the secret list of persons of dmubtfui
integrity w.e.f. 29.12.1998. aAccording to Shri Bhaskar
Bhardwaj; learned counsel. this action of removing the
applicant”s namg should have besen dmné woz.F.  ZL.5.199¢

instead of 29.17.1998, as ordersd by the raspondents.

7. The brisf relsvant facts of the case ars that the
applicant was issued a charge-sheet by issuing a summary

of allegations on 4.46.1992 but his namse was brought  on
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sacret  list of persons of doubhful integrity vide ordsre
cated  28.5.1999. The raespondents have stated that this
was dons on the basis of the Departmental inguiry ordsrsd
against  the applicant by DOP/Fast District order dated
16.4.1992.  The Departmental inquiry was pﬁnding till the
odecision of  ithea criﬁinal aase>penming against  ons 37,
Manoi  Pant  on the same charges. The respondents hawve
submitted that accordingly the applicant’s nahﬁ onntinusd
in the secret list upto 21.5.1999. after the decision of
Tihe  oriminal court, hthe Dapartmental inqﬁiry was decided
by the disciplinary authority wide’mrder dated 290121998
and  ths applicant was exonerated of the charges. The
respondents have submittsd that the casse of the applimanf
has  bean fully cmn&idefed and There is nothing wrong  in
the action taken by them in issuing the impugned order

clated 28.5_.1999.

. Dn the other hand, Shirl Bhasker Bhardwai, learned

counssel  has contended that, in ths above oircumstancss

whars hhe Dapartmental inauiry procsedings  have baean
dropped by the respondents, the name of the applicant
should  have besen ordered to be removed from the sacret
list of persons of doubtful integrity from the dats whan

the same was brought on 1ist.

4. After careful consideration of the fachts angd
circumstances of the CASSE, We find merit in the
contentions  of the learned counsel for applicant. Fimmm
ttha  reply filed by the raspondents, it is sazen that Thay

had  initially taken a decision Lo bring the name of e

applicant in  the ssoret
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1a8t of  persons of  doubtful
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integrity vide order dated 21.5.1392 on the basis of the
Départmental inquiry ordered to be initiated against him.
Tf that was so, we see no reason why his name should also
not be deleted from that list from the sams dats whan fthé
competent authority ftook & decision vide order dated

29.172.1998 to  exonsrate him from the charges, on  the
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5 of which the Dapartmeﬁtal inquiry was initiated.

5. In fthis " view of fthe matter, +the application

sunceads and is allowsd with the following dirsctions:-

e
o

Thg impugned order dated 28.5.1999 is quashad and
sat aside with a direction to the respondents to
raemove the name of the applicant from the secrst
1ist of persons of doubtful intagrity w.s.f.

21.5.1992;
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The applicant shall be sntitled to conssauential
benefits, including consideration of promotion to
the rank of Sub-Inspector on the basis of the
aforesaid revised ordar, In accordance with Jlaw,
rules and instructions. This shall be done within

a pariod of threse months from the date of receipt

coby of this order.
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(Mrs. Lakshmi Swaminathan)
Vice Chairman (J)



